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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

TUESDAY, THE TWENTY NINTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION NO: 32676 OF 2026

Between:

Patil Ketaki BajiRao, D/o Baji Rao, Aged about'19 years, Occ Student, R/o plot
No. 22, Unit 1 , Panchshel Colony, Galli No.'l , Pachgaon, Kolhapur,
Maharashtra State.

.....PETITIONER
AND

'l . The State of Telangana, represented by its Principal Secretary, Medical and
Health Family Welfa re Department, Secretariat Buildings, Hyderabad-S0O
055.

2. Kalqi Nararayana Rao University of Health Sciences, Represented by its
Registrar, Warangal.

...,.RESPONDENTS

Petition Under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate writ, order or direction more particularly one in the nature of

writ of mandamus declaring the action of the respondents particularly the 2nd

respondent in not considering the petitioner for counseling and admission into

MBBS/BDS course under Vanatlement Quota C NRI Quota seat in ongoing phase or

next phase of counseling for the academic year 2026-27 as illegal, arbitrary,

unconstitutional and consequently direct the respondents to consider and include the

name of the petitioner for admission into MBBS/BDS course under Management

Quota C NRI Quota Seat for the academic year 2026-27.



t.A,NO:1 OF 2026

Petition Under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the 2nd respondents to permit the petitioner to upload the NRI Documents for

admission into MBBS/BDS Course under Management Quota "c" NRI Quota for

admission into MBBS/BDS course for the academic year 2026-27 in ongoing phase

or next phase of counselling, pending disposal of writ petition'

Counsel for the Petitioner : SRI L.RAM SINGH

Counsel for the Respondent No.1 : SRI T.RAMESH, AGP FOR MEDICAL

HEALTH AND FAMILY WELFARE

Counsel for the Respondent No.2 : SRI T.SHARATH, SC FOR KALOJI

NARAYANA RAO UNIVERITY

The Court made the following ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE TIIE CHIE F JUST ICE SRI APARESH KUMARSINGH
AND

THE HON'BLE SRI JUSTICE VAKITI RAMAKRISHNA REDDY

WRIT PETITION No.32676 Or'-2026
(CNR No. l IBHC0 I 0671 422026)

Dated:29,09.2026

Betrv€en:

Patil Ketaki Baji Rao,
D/o. Baji Rao

,.. Petitioner
and

The State of Telangana
Re p. by its Principal Secrctary,
Medical & I{ealth Family Welfare Departmenr,
Sccretariat Buildings, Hyderabad and another

...Respondents
ORDER:

Sri L.Ram Singh, learned counsel appears for the petitioner,

through video conferencing.

Sri T. Ramesh, learned Assistanr Govemment Pleader for Health,

Medical and Family Welfare Department, appears for respondent No. i

Sri T.Sharath. learned Standing Counsel 1br Kaloji Narayana Rao

University of Ilealth Scicnces, appcars 1br respondent No.2.

2. The Writ Petition has been preferred with the following prayer:

''For tlre reasons stared above. it is prayed that this Hon'ble Court may be pleased to
issue an applopriate writ, order or direction luore partlcularly one in the nature of writ
of nrandarnus declaring the action of thc lespondcnts particularly the 2"'l rcspondent in
not considering dre petitioncl lbl counselling and adnlssior into MBBS/BDS course
under Management Quota 'C" NRI Quota seat in ongoing phase or next phase of
counselling lbr the academic yeat 2026-2'1 as illegal. arbitrary, unconstitutional and



l

consequentl) direct the respondents to consider and include the name of tl'le petitioner

io, aa.ission rnto MBBSIiDS course under Management Quom 'C NRI Quota seat

for the academlc year zoz6-21 and pass such other order or order'' as rhis Hon'ble

Coun rtay deem iit and proper in the circumscances oithe case '

3. Learned counsel for the petitioner submits that the petitioner had

registered for 'B' category but coutd not register for 'C' category - NRI

quota, as she could not get sponsor letter and NRI documents at the

relevant time. The petitioner requested the respondent-IJn iversity to

consider her candidature stfictly on merits under category-'c" but the

respondents have not taken any action in the matter' Therefore' the

petitioner preferred a representation through e-rnail to thc respondent-

University on 26.09.2026 to permit her to upload the NRI documents'

buttheSamehasnotyetbeenconsidered.Helurthersubrnitsthatthe

respondent-University be directed to decide the said representation in a

tirre bound manner.

4. Learned Standing Counsel fbr the respondent-University submits

that tl.re petitioner's representation shall be dealt with by the respondent-

University in accordance with lau'.

5. Accordingll', the Writ Petition is disposed of directing the

respondent-Universitytodecidethepetitioner'Srepresentationdated

26.09.2026 as per the grounds taken in it, in accordance with law' by

passing a reasoned order before the nert counselling lt is made clear
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that this Couft has not expressed any opinion on the merits of the case

There shall be no order as to costs

Miscellaneous applications pending. if any. shall stand closed.
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'l The Principal Secretary, Medlcal and Health Family Welfare Department,
^ Secretariat Buildings, State of Telangana at Hyderabad_500 055.2. The Regiskar, Katoji NararayanJ nao U'niveriity of Health Sciences,Warangal.
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HIGH COURT

DATED: 29t09t2026

ORDER

WP.No.32676 of 2026

DISPOSING OF THE W.P

WITHOUT COSTS.
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